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HIGH COURT OF PUNJAB & HARYANA
Capitol Comptex, Sector-l, Chandigarh

t'

N". 185 Gaz.rlvr.F.2

NOTIFICATION

Dated, Chartdigarh, the 14th November. 2O23

1. NAME AND CATEGORY WISE BIFURCATION OF THE POSTS: -

High Court of Punjab & Har5rana, Chandigarh, invites applications from

eligible candidates to frll up 21 vacancies in the cadre of Punjab superior
Judicial service by way of direct recruitment li.e. 25o/o quota) from amongst

the eligible Advocates from the Bar, through competitive examination under
Rule 7(3)(c) of Puqiab Superior Judicial service Rules, 2oor, in the prescribed

Application Format (Anae:nrre-l f .

Not€ It Persons rl{tJ: Benchmark Disabilities (RrBD) can also apply, even if the post is not
reserved for them, but has been identjfied as suitable. Ho*"r"r, such candidates will
be considered fo: selection to such post by generai standard of mejt and without
an.r rckxed standards. Those candidates conn<rt avai! age limit relaxation as is given
to PB'BD category carrdidates, Horvever, they shall be 

-entitled to Examination Fee
relaxation.

Note 2:- In the light of Judgment dated, L9.02.2020, passed. by Honble supreme court ofIndia in S.L.P. (cl No.14156 of 2015 titled as 'Dheeraj Irior vs. Hon'bli High Courr ofDelfr,
recntltment orocess.

Note 3: The number of vacancies and reservation of posts are liable to be altered without any
notice.

2. PAYSCALES; -

The pay scale for the said post is in the Revised pay Level J-s in the pay
Matrix (with initial start of Rs. 1,44,g40/-) correspond.ini to the Existing pay
scale of Rs. 51550-63070 or 

-such 
as may be revised. by the zunja6

Government from tirne to time.

TO PUTIABSUPERIOR, SERYIGE

Sr.
No.

Category Total Number of
Posts

Posts resenred,
for women out
of Total Posts

1 General 10 01

2 General Economically
Weaker Sections, h-rnjab

01 00

L, Scheduled Caste Others,
h.lnjab

o4
(including 01 backlog)

00

4 Scheduled Caste
(Balmiki / Maa}:'bi Sikh),
h.rnjab

03
(including 01 backlog)

01

5 Baclnvard Class, Pr.rnjab 03
(including O 1 backloe)

00

Total 2L o2

AG"TUAtr,VACANCEES

'.
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3. ELIGIBILITY/QUALIFICATIONS: .

A candidate for direct recruitment to the sen ice:

3.1 must be a citizen of India.

3.2 must have been duly enrolled as an Advocate for a period of not
less tJ:an seven years and must have practiced, as such, during
the said period.ltl

3.3 must be an income tan< assessee for a period not less than three
assessment years (preceding the date of application), with gross
professional income of not less than rupees five lakhs per annum.
The applicaat shall aiso be required to attach the proof of his
independent engagement and conducting of not less tJlan fifty
cases (other than bunch cases) per year in the last preceding three
years:

Provided that in case of candidates belonging to Scheduled
Castes and Backward Classes category, the gross professional
income shall be rupees three lakl:s per €u1num and the condition of
independent engagement and conducting of cases shall be forty
cases (other than bunch cases) per year in the last preceding three
years.

3.4 must have passed matriculation examination with Punjabi as one
of the compulsory or elective subjects or any other equivalent
examination in Punjabi language, specified by the Government
from time to time.

Note:- trl In the light of Judgment dated t9.02.2020, passed by Hontle Supreme Court of
lndia in S.L.P. (C) No.14156 of 2015 titled as 'Dheeraj Mor Vs. Hon'ble High
Court of Delhi, an Adaocate hqs to be contlnulng ln practlce Jor not less
than 7 yeors c.!i on the cut o$ d.ate an.d at the tlme oJ a'PPointmerrt d.s
Dtstrict Jrtdge. Members oJjudlctal sertlf,ce ho.vtng 7 yearst experlence oJ
practice beJoTe theg hante Jolned, the senice or havlng comhined
experlence oJ 7 gears as lawger and memher oJJudlclary, dre not eligible
to applg for dlrect rectttitmeflt ds a Distict Judge,

4. DISQUALIFICATION FOR APPOINTMENT: -

No person shall be qualified for appointment to the Service or being in
Service:

4.L If he/she has more than one spouse living;
(Provided that the Governor may, if satisfred that there are special
grounds for doing so, exempt any persot fiom the opera.tton of this
sub-rule).

4.2 If he/she has bee:i disrrrisscci vr r€rrtov€d from serrrice by any High
Court, Government or Stahrtory Body or Local Authority;

4.3 If he/she is/was convicted for any offence invoMng moral
turpitude or has been permanently debarred or disqualified by any
State or Union Government, High Court or Union Public Service
Commission or any State Public Service Commission from
appearing in any examination or interview;

4.4 If he/she, being an Advocate, was found guilty of professional
misconduct under the provisions of Advocates Act, 196 1 (Central
Act 25 of 1961) or any other larv for the time being in force.
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5, AGE LIMIT: -

5.1 Candidates shouid not be less than 35 years a-nd not more than 45
years of age on the last date of submission of applications i-e.
22.t2.2o.23.

5.2 Upper age limit is relaxable upto 5 years for the candidates
belonging to S.C. & B.C. category of Punjab State only.

6. RESERVATION: -

6.1 The Punjab Superior Judicial Service Examination 2023-24 will be
conducted in accordance with the provisions contained in the
Punjab Superior Judicial Service Rules, 2007, as a:nended from
time to time.

6.2 The reservation and eligibility for SC/BClEWS/Women category
candidates shall be admissible in accordance with the
Policy/Rules/Instructions issued by the Government of Puqjab
from time to time,

6.3 The . benefit of reservation is admissible only to bonafide
domiciles/resicients of State of Punjab.

6.4 Caiididates seeking reservation under SC/BC categories are
required to submit the latestlupdated Caste Certificate issued by
the competent authorit5r.

6.5 Candidates belonging to Backrvard Classes are also required to
attach a declaration along with Baclcrvard Class Certilicate that no
change occurred in their status and they do not fall in the section
of creamy-layer as per Punjab Government letters No. 1/a1/93-
RC1/459 dated 17.01.1994, letter No. 1O/9/2009-RC1/62 dated
08.01.2010 and No, L /41 193-RC1/1093050/1 dated 27.r4.2O17
as per prescribed proforma.

6.6 The reservation to General EWS Category candidates shall be
governed as per Punjab Govt. Instructions No. 1/3/2019-RC1/700
dated 30.10.2020 & No. L/3l2}lg-RctlL96 dated 18.03.2021.
They are required to submit the latest Income & Assets Certificate
issued by the Competent Authority.

6.7 The rpservation to women ca:rdidates shall be governed as per "The
Punjab Civil Services (Reservation of Posts for Women) Rules,
2020", issued vide Noti{ication No. G.S.R. 87/Const./Arts.309 and
l5l202o dated 21.1O.2A2O & further amended vide Notification
G.S.R. 107lConst./Arts.3o9 and 15/Amd.(1)/2O2O dated
29.L2.2O2O by the Punjab Government.

6.8 Candidates belonging to SC/BC/EWS categories of other States
will compete against the posts meant for General/Unreserved
Category and will be considered as General/Unreserved Category
candidates. They are required to fiIl their category as General
Category.

DETAILS OF EXAMINATION: -

7,I The selection of suitable candidates for appointment in Punjab
Superior Judicial Service will be made tJrrough examination. The
examination shall be conducted in trro stages namely:-
(i) Written Test
(ii) Viva-Voce
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8.

Note 7: - Keeping in vierv the number of applications received, this Court may hold a
preliminary examination for short lisling the canclidates, consisting of objective
type questions from the syllabus as prescribed for the rrrritten test.

Note 2: - This Court reserves the right to decide ratio for shortlisting the canclidates for
written test.

iVote 3;- Bare Acts will be provided to the candidates during Law Papers in the written
test.

SYLLABUS AND F'ORMA'T OF EXAMINATION: -

8.1 The selection would be on the basis of written test of 750 marks
arrd aiua uoce of 250 marks, to be conducted by this Court.

8.2 The written test and viva-voce shall be conducted in English
medium except the language paper.

8.3 The details of the Syllabus and format of written test & viva voce
test are enclosed at Annexule-2.

8.4 Caldidates securing 4Oo/o or more marks in each paper will be
called for viva voce. But merely securing 4OVo or more marks
would not confer any right to be called for viva voce. This Court
shalL liave the discretion to shortlist the candidates equal to three
times the number of vacancies for viva-voce. Further, no candidate
wiil be considered to have successfully qualified the Rrnjab
Superior Judicial Service Examination unless he/she obtains 50%
marks (read 45% marks for the SC/BC category candidates) in the
aggregate out of the total marks fixed for the written test and viva-
voce. It is also made clear that no candidate will get the right to be
appointed even if he/she obtains 5oo/o marks (read, 45o/o marks for
the SC/BC category candidates) in the aggregate of the lvritten test
and viva-voce. Hswever, candidates will be appointed strictly in tl:e
order of merit (category wise) in which they are placed after the
result of written test and viva-voce.

9. EXAMINATION FEE: -

9.1 Rs.10oo/- (Rs. one thousand only) for General/EWS/other State
category candidates.

9.2 Rs.5O0/- (Rs. Five hundred only) for SC/BC/RMD category
candidates of R.rnjab State.

The fee shall be paid by way of Demand Draft in favour of the
Registrar General, High court of R-rnjab and Haryana, chandigarh
payable at Chandigarh.

10. LASTDATE OFRECEIPT OF.APPLICATIONS: -
Last date for submission of applications and to determine the eligibility of

candidates in all respects including age shall be 22.12.2029 till s:00 p.M.

11. HOWTOAPPLY: -

Any person, q'ho ftrlfrlls the above said conditions, rnay appry to the
Registrar (Recruitment), High court of hrnjab and Harl'ana, bhandigarh
through co-ordination Branch, High court of runjib and Ha4vana,
chandigarh in an envelope superscribed as '?pptication for the pist of
Additional District Judge in the state oy zuiiat,,on or bJfore zz.Iz.zoza
till 5:oo P.IVI" Application Form should be got wped and complet"a.

t
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L2. OTHER IMPORTANT INFORMATION: -

L2.7 candidates should fill the Apprication Form complete in all
respects. Incomplete/wrong information given in the application
form, non-fulfillment of any of the eligibility cond.itions,including
those of age, educational quatificatiois, experience & insufficient
Fee payment may render a candidate ineligible.

L2.2 candidates should indicate the specilic category for which
he/she wants to be considered and tategory onie opted cannot
be changed under any circumstances.

12.3 The resewed category candidates belonging to other states are
required to IiIl their post category as General Category.

12.4 '-tVo Obiection Certtficate' of the employer (for those
cand.idates who are in government senrice such as in
Prosecution department, Advocate General office etc.) is not
required at the time of applying, Candidates are directed to only
intimate their employer at this stage. No Objection Certificate onthe prescribed format at Annexure-3 from the Competent
Authority will have to be produced at the time of viva-voce.
Scribe/Compensatory Time for PuBD category candid.ates
(with 40% or more disabititgi of P.tnjab:
L2.5.1 Persons with Benchmark Disabilities (PrvBD) applying

for the unreserved posts, which are id.entifiid .i
suitable for relevant RI/BD category, can avail the
facility of scribe along with compensatory time
available to Pu,BD category candidates on production
of a Disability Certificate alongwith Medical bertificate,
if required, to the effect that the person concerned has
physical limitation to write, and scribe is essential to
write examinalion on his behall from the chief
Medical Officer/Civil Surgeon/Medical Superintendent
of a Government health care institution as per
prescribed proforma at Annexure-4.

12'5.2 The eligible candidates may request this Court for
scribe after issuance of admit card i.e. at least 1s days
prior to the commencement of the examination. on
receipt of request from the cand.idates, the candid.ate
r'vill be allotted scribe from amongst non-1aw graduate
employees of this Court and helshe will be allowed to
meet the scribe 02 days before the examination.
Candidates must submit copies of disability certificate
alongurith prescribed Medical Certificate, if iequired.

L2'5.3 A compensatory time of 20 minutes per hour of the
examination is allowed to the candidates who are
allowed use of scribe. It is further clarified that all the
candidates urith benchmark disabilities, rvho are
eligible for availing the facility of scribe, but choose not
to avail the said facility, u'ill also be a]lorved
compensatory time of 01 hour for examination of 03
hours duration, in case such candidates apply to this
court for the permission for compensatory ti*. urell in
time alongu'ith requisite documents, as stated aborre.

12.5
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L2.6

12.7

12.8

12.9

12. t0

L2.LL

L2.5.4 If at any stage, the Medical Certificate is found
inappropriate/ incorrect / false/ fabric ated / tampered
with or if it is found that the candidate was not eligible
for the use of scribe as per the eligibility criteria,
his lher candidature/appointment will be cancelled.

L2.5.5 It must be noted that only this Court is competent to
provide the permissions of scribe/ compensatory time
to the candidates as per the above procedures. No
such permission in the above cases r,vill be granted by
the Centre Superv'isor. No online request for a scribe
r,vill be accepted by this Court.

Last date for submission of application forms for the Advocates
enrolled with the Distri ct lsub-Divisional Bar Associations of
Punj&b, Haryana and U.T., Chandigarh is 22.L2.2O23 tifl 5:OO
P.M. AI1 such Advocates will submit the application forms in the
office of District and Sessions Judges concerned on or before the
last date i.e. .,22.L2.2O23 till 5:OO P.M. Ld. District & Sessions
Judge must foru,ard the sarne immediately to the Registrar
(Recnritment), High Court of Punjab and Ha4rana, Chandigarh,
mentioning the date of receipt of each application.

All other candidates will send/sr:bmit the application forms
directly to the Registrar (Recn-ritment), High Court of hrnjab and
Haryana, Chandigarh through Co-ordination Branch, High Court
of hrnjab and Har5rana, Chandigarh in an envelope superscribed
as " Applicqtion for the post oJ Additional Distriet Judge tn
the State of Pttnjab" on or before 22.L2.2O23 till 5:OO P"M.
Incomplete applications and applications received after
22.L2.2O23 shall not be entertained.

Success in the examination does not confer any right to
appointment unless the Gorrernment in consultation rvith this
Court is satislied after such enquiry as ffia1r be considered
necessary that the candidate is suitable in all respects for
appointment.

Candidates belonging to Backward Classes a-re required to attach
a d.eclaration regarding their creamy-layer status in the
prescribed proforma at Annexure-S.

Candidates shall attach the self-attested copies of requisite
certificates alongv,,ith the Application Form.

Original certificates alongwith the self-attested copies u'iIl also
have to be produced at the time of viva-voce or as and when
called by this Court.

Candidates should ensu.re that they fulfill all tlee eligibi[ty
conditiolrs for admission to the examination. Their admission to
the examination will be purely provisional subject to the
fulfillment of eligibility criteria of &g€, educational qualitication,
nationality etc. as per relevant Rules and Instructions issued by
the Government frorn time to time. Mere issuance of Admit Card
to the candidate urill not imply that his /her candidature has been
finally cleared by this Court. The decision of this Court regarding
the eligibility of the candidates for admission to the examination
shall be final. If on verilication at a:ry stage, it is found that the_v*

do not fulfill any of the eligibility conditions, their candidature
will be cancelled. If any of their claim(s) is found to be incorrect
at any stage, they shall also render themselves liable to
disciplinary action by this Court.

3



T2.12

L2.13

No clairn that an application form has been lost or delayed in the
post office/courier serwice will be considered nor any
representation against its rejection due to late receipt will be
entertained

All communications in respect of the applications should be
addressed to the Registrar (Recruitrnent), High Court of Rrnjab
and Har5rana, Chandigarh through Co-ordination Brartch, High
Court of Rrnjab and Harlrana, Chandigarh and should contain
the following particulars: -
Narne of exaraination:
Month and year of examination:
Roll No. (if communicated to the candidate)
Name of the candidate:
Father's Name:
Address and Mobile No. as given in the application form:

Communications not containing these particulars shall not be
attended to. Envelopes containing corTespondence with the High
Court of Punjab and Hanrana, Chandigarh concerning this
examination should always carry the words "Punjab Superior
Judicial Senrice Examinatio n 2023-24".
Each application must also be accompanied by'-t2 ][:';H'# rr,'i*:"t*ffi?:'o*o",;#li.T*tln:

Gaeetted Officer (one to be pasted on the top right-
hand corner of the application form and others to be
tagged with the application form).

L2.14.2 T'uvo latest character certificates from two respectable
persons, (one of which must be issued by the
President/Secretary of the Bar Association rnhere the
candidate is practicing),

Instructions to the candidates for the written test are enclosed as
Annexrrre-6.

Candidates shall attach proof of Gross Professional Income and
List of Number of Court cases conducted as per the proforma
enclosed as Annexurg-7 .

The categtry of r:;ervation ar.i all otl:,er inforn: ation cnce filled
i; tne applicauon form, shall not be allowed to be charrged,

Re-evaluation of answer sheets is not allowed. OnIy re-checking
of answer sheets (i.e. rlo part of the answer sheets has been left
unevaluated or there is no totalling error) can be aIlor,ved on a
written request from a candidate addressed to the Registrar
(Recmitment), High Court of Prrnjab and Ha-qrana, Chandigarh
through Co-ordination Branch, High Court of Punjab and
Har5rana, Chandigarh, on payrnent of fee of Rs. 500 /- per anstver
sheet (in the shape of Indian Postal Orders payable in favour of
Registrar General, High Court of h-rnjab and Haryana,
Chandigarh) within thirty days from the date of display of marks
on the official website of this Court. No separate request in this
regard by any cardidate or any other person on their behalf shall
be entertained under the RTI Act for re-evaluation/re-checking
etc,

No travelling expenses or allorvances r,r,ill be payable to any
candidate for appearing in u,ritten test or r,.iva-voce.

12.t4

12. 15

12.16

L2.L7

12.18

12.L9
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L2.2O Any other terms and conditions not specihcally mentioned above
shall be governed in accordance with the Punjab Superior
Judicial Service Rules, 2OO7 and rules/resolutions/instructions
issued by this Court as well as Government of Punjab from time
to time.

12.21 All arnouncements/information regarding this recruitment
process will be notified on the official website of this Court i.e.
1r\\ v. Rov.in. A11 the candidates are advised to
regularly visit the website in their orvn interest. This Court shall
not be responsible for missing or non-receipt of a::y information
on account of his/her failure to checkup with the offrcial website
from time to time.

L2.22 The candidature of the applicants would be provisional subject to
the fulfillment of eligibility criteria of a$e- , educational
quali{ication, experience, nationality etc. as per relevant Rules
and instructions issued by the Government of Punjab from time
to time.

BY ORDER OF. TION'BLE THE ACTING CHIEF JUSTICE AND JUDGES

REGISTRAR (RECRUITMENT I

FOR REGISTRAR GENERAL

Endst No. ?rggt)- Gaz.t/vr.F.2, Dated L4.1L.2O2I

Copy of this Notification alongwith its Anne>mres l- to 7 is
fonvarded to the President, Punjab and Haryana High Cotrrt Bar
Association, Chandigtrh, for information a:rd favour of
communication to the members of the Bar Association.

Receipt of this notification may kindly be acknowledged through
E-mail only.

BY ORDER OF HON'BLE THE ACTING CI{IEF JUSTICE AND JUDGES

REGISTRAR (RECRUITMENT }

FOR REGISTRAR GENERAL

1
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Endst m".46R li Gaz.r/yt.F.2, Dated t4.L1.2O23

1. Copy of this Notification alongu.ith its Annexures 1 to 7 is
forwarded to a-ll the District & sessions Judges in the states of
Punjab, HarSrana and U.T. Chandigarh with the request to
display the same on the notice boards of the District Bar
Associations as well as sub-Divisional Bar Associations.
Applications complete in all respects shoutd be entertained,
on or before the last date i.e. 22.L2.2o23 till s:oo p.M. After
accepting the applications, the same be forwarded to the
Registrar (Recruitment), High Court of punjab and Haqrana,
chandigarh immediately, mentioning the date of receilt oi
eaeh application.

2. Receipt of this notification may please be acls:owled.ged through
E-mail only.

BY ORDER OF HON'BLE THE ACTING C}IIEF JUSTICE AND JUDGES

REGISTRAR ( RECRUITMENT)
FOR REGISTRAR GENERAL

Enctst N.. ? 6g,V Gaz.t/y1.F.2, Dated r4.L!.2o23

copy of this Notification alongurith its Annexures 1 to 7 is
forwarded to the following for information anJ necessa'Jr action:-

i. The.Chief Secretary to ,Government, punjab, Chand.igarh,
2, The Director, prosecution and Litigation, punjab, Chandigarh.

Appllcations complete in all respects should be entertained bythe Head of Departments on or befori the rast date i.e. 22.L2.2o2btill 5:OO P.M: Aftet acceptlng the applieations, the same beforwarded to th-e Registrar lRecruitmentf rign court of punjab and
Haryana, chandigarh, immediatery, meniionlng the date ofieceipt
of each application.

BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE AND JUDGES

REGISTRAR (RECRUITMENT)
FOR REGISTRAR GENERAL

Endst No. &sl5 Gaz.t/vr.F.2, Dated. t4.1 1, 2023

^ copy of this Notification alongwith its Annexures 1 to 7 isforwarded' to the con_troler, printini and stationery Department,Industrial Area, Phase-VI, S.A.S. Nagar, punjab, with the request topublish the same in the Extra-ordirrrr! rurriat Government Gazette werl
before 2S.LL.?OZ&.

BY ORDER OF HON'BLE THE ACTING CHIET'JUSTICE AND JUDGES

__u-
REGISTRAR (RECRUITMENT)
FOR REGISTRAR GENERAL

.a


